IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No.145

IA/605 (AHM)2021 in
CP(IB) 607 of 2019
Order under Section 30 IBC

IN THE MATTER OF:

Dharmendra Dhelariya RP of CLS Industries PvtLtd ... Applicant

V/s

State Bank of Inda&Ors .. Respondents
Order delivered on ..03/08/2022

Coram:

Madan B. Gosavi, Hon’ble Member(J)
Kaushalendra Kumar Singh, Hon’ble Member(T)

PRESENT:
For the Applicant
For the Respondent

ORDER

The case is fixed for pronouncement of order. The order is pronounced
in the open court, vide separate sheet.

KAUSHALENDRA KUMAR SINGH MADAN B GOSAVI
MEMBER (TECHNICAL) MEMBER (JUDICIAL)



IA/605(AHM)2021 IN CP (IB) 607 of 2019

BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
COURT-1

IA/605(AHM)/2021
IN
CP (IB) 607 of 2019

IA/605(AHM)/2021
(An application under Section 30(6) of the Insolvency and
Bankruptcy Code, 2016)

CA. Dharmendra Dhelariya,

Resolution Professional of

CLS Industries Private Limited,

Having Office at B-605, Titanium Square,
Thaltej Cross Road, Thaltej,

Ahmedabad - 380 054
.... Applicant

Versus

1. State Bank of India
(Committee of Creditors)
Having an address at: Stressed Assets
Management Branch, 2rd Floor,
Paramsiddhi Complex, Opp. V.S.
Hospital, Near Ellish Bridge,
Ahmedabad — 380 006 .... Respondent No.1

2. M/s. Limore MultiComm Private Limited
(Resolution Applicant)
Having address at: Room No. 4,

Plot No. 62, Survey No. 98, Galapadar,
Gandhidham .... Respondent No.2

3. Income Tax Department
Having address at: Income Tax Officer,
Ward - 1 & DDO, Gandhidham Aaykar
Bhawan, Plot No. 20/A, Section — 8,
B/h DPT A O Building,
Gandhidham - Kutch (Gujarat) .... Respondent No.3
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In the matter of:

CP (IB) 607 of 2019
(An application under Section 7 of the Insolvency and
Bankruptcy Code, 2016)

State Bank of India
....Financial Creditor
Versus

M/s. CLS Industries Private Limited
....Corporate Debtor

Order delivered on: 03.08. 2022

Coram: Madan B. Gosavi, Member (Judicial)
Kaushalendra Kumar Singh, Member (Technical)

Appearance:

Mr. Rashesh H Parikh, Advocate for the Applicant.

ORDER

1. The present application is filed by CA Dharmendra
Dhelariya the Resolution Professional of M/s CLS Industries
Private Limited (“Corporate Debtor”) under Section 30 of the
Insolvency and Bankruptcy Code, 2016 (‘IB Code’) read with
regulation 39 (4) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Person),

Regulations 2016 (hereinafter referred to as “CIRP
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Regulations”) for approval of the Resolution Plan of M/s.

Limore MultiComm Private Limited.

2. The averments made by the Applicant are summarized

as under:-
() The Corporate Debtor was admitted into the
Corporate Insolvency Resolution Process (“CIRP”) vide
order dated 02.09.2020 passed by this Adjudicating
Authority, and CA. Dharmendra Dhelariya was appointed
as an Interim Resolution Professional (“IRP”), the
Applicant herein. The Applicant had constituted the
Committee of Creditors (“CoC”) on 22.09.2020 which
comprised a sole member, namely, the State Bank of India
in accordance with the provisions of Section 18(c) and
Section 21 of the IB Code.
(ii) The 1st CoC meeting was held on 28.09.2020 wherein
it was resolved to appoint the IRP-CA. Dharmendra
Dhelariya as a Resolution Professional. The 2rd CoC
meeting was held on 03.11.2020 and the CoC resolved to
appoint Registered Valuer for the Valuation of Land and
Buildings, Plant and Machinery, and Securities and
Financial Assets. The CoC also resolved to publish Form-G
for submission of the Expression of Interest (“EolI”) by the
prospective resolution applicants. Thereafter, the Applicant
published form -G on 05.11.2020 and the last date for
submission of Eol was 20.11.2020.
(iii) Thereafter, CoC in its 3 and 4th meetings dated
21.11.2021 and 11.01.2021 also resolved to publish form-
G. The Applicant published form G on 24.11.2020 and
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12.01.202 respectively and the last date for submission of
Eol was 17.01.2021. One prospective resolution applicant —
M/s Limore MultiComm Private Limited submitted its Eol
after the last date of submission of Eol i.e. 17.01.2021
which was discussed in the 5t CoC meeting dated
25.01.2021 and the CoC decided to accept the Eol
submitted by the said Prospective Resolution Applicant.
The CoC in its 6% meeting dated 01.02.2021 further
resolved to publish the Eol once again thereafter, the
applicant published form -G on 02.02.2021, and the last
date for submission of Eol was on 05.02.2021.

(iv) The 7t CoC meeting was held on 24.02.2021 wherein
the CoC discussed the resolution plans submitted by the
two Prospective Resolution Applicants viz. M/s. Limore
MultiComm Private Limited and M/s. G G Herbals Private
Limited. The CoC further resolved to extend the period of
CIRP by 90 days beyond 180 days as 180 days was to be
expired on 01.03.2021. This Adjudicating Authority vide
order dated 23.03.2021 allowed the extension of 90 days in
IA 203 of 2021.

(v) The 9t CoC meeting was held on 06.05.2021 wherein
one of the Prospective Resolution Applicants- M/s G G
Herbals Private Limited desired to withdraw its resolution
plan and asked to refund the EMD as its proposed
resolution plan was not in accordance with the expectation
of the CoC. The CoC further asked M/s. Limore
MultiComm Private Limited (“Resolution Applicant”) to

improve its offer of plan value. In the 10t CoC meeting
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dated 15.05.2021, the revised resolution plan of the
Resolution Applicant was discussed and the CoC directed
the RP to intimate the Resolution Applicant to improve the
offer and payment terms. The CoC further resolved to
refund the EMD submitted by M/s G G Herbals Pvt. Ltd.

(vij The CoC in its 11t meeting dated 28.05.2021 resolved
the exclusion of a lockdown period of 45 days from the
CIRP in view of regulation 40C of CIRP regulations as 270
days were to be expired on 30.05.2021. This Adjudicating
Authority vide order dated 06.07.2021 excluded the period
of CIRP by 45 days in IA 420 of 2021.

(viij  The Resolution Applicant submitted its affidavit under
Section 29A of the IB code stating that it is not ineligible to
submit a Resolution Plan. The CoC in the 12t meeting
dated 12.07.2021 discussed the resolution plan submitted
by the Resolution Applicant and approved the resolution
plan of the Resolution Applicant through e-voting on
26.07.2021 with 100% votes (sole CoC member). The
applicant also filed Form-H a compliance certificate with
the Application under regulation 39(4) of CIRP regulations.

(viiij The approved resolution plan is in accordance with
the mandatory provisions of the IB Code. As per Section
30(4) of the IB Code, the resolution plan is required to be
approved by the CoC with 66% voting shares, however, the
present resolution plan has been approved with 100%
votes.

(ix) All vendors/professionals appointed by the Applicant

have no conflict of interest and they are independent of the
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Corporate Debtor. The relevant documents of the CIRP of
the Corporate Debtor were shared after they signed a non-
disclosure undertaking.
(x) The reliefs and concessions claimed under the
resolution plan are summarized as under;
a) Gujarat Pollution Control Board and Director of
Boiler, Labour & Employment Department shall
restore/ renew/ revive all its requisite permission/
license if any, laps before or after commencement of
the CIRP.
b) All the Claims of Previous Management,
Directors, Shareholders, their associates, and family
members shall be extinguished on the approval of the
resolution by this Adjudicating Authority.
C) All business permits required by the Corporate
Debtor to conduct its business and which have been
canceled/terminated /revoked /suspended or not
renewed may be granted/restored/renewed/reinstated
without any additional cost.
d) On the effective date all the outstanding
negotiable instruments issued by the Corporate Debtor
or by any person on behalf of the Corporate Debtor
including demand promissory notes, post-dated
cheques, and letters of credit, shall stand terminated
and the Corporate Debtor’s liabilities under such
instruments shall stand extinguished.
e) All dues under the provisions of the Income Tax

Act, 1960 including but not limited to taxes, duty,
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penalties, interest, fines, cesses, unpaid TDS/TCS, or
any other claim of the Income Tax Department whether
crystallized or not crystallized shall be extinguished
upon the approval of the Resolution Plan by this
Adjudicating Authority. It is also stated that all due
under the provisions of indirect taxes, whether
crystallized, asserted or wunasserted, known or
unknown including but not limited to the Central
Excise Act, 1944, the Finance Act, 1994 (Service Tax),
the Customs Act, 1962, Goods and Service Tax Act,
2014 and Gujarat State VAT Act, 2002 shall stand
extinguished on the approval of the resolution plan by
the Adjudicating Authority.

f) On the effective date, the guarantors that have
provided the guarantees for the Corporate Debtor shall
not be entitled to exercise any subrogation rights in
respect of such guarantees. Since the guarantor’s
subrogation rights would be unsecured rights, their
liquidation value is NIL, hence, the settlement amounts
payable to them is NIL.

Heard the learned counsel for the Applicant and

perused the material on record. It is noted that the Corporate
Debtor was admitted in CIRP on 02.09.2020 and CA
Dharmendra Dhelariya was appointed as an IRP and the IRP

constituted the CoC which was comprised of sole members

namely the State Bank of India. The first CoC meeting was

convened on 28.09.2020 wherein the IRP was appointed as a

Resolution Professional, the Applicant herein. Four Eols were
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published in Form-G on 05.11.2020, 24.11.2020, 12.01.2020,
and 02.02.2021 and the last date for submission of the
Resolution Plan was 22.02.2021. In response to the publication
of Form-G two Resolution Plans were submitted by the
Prospective Resolution Applicants, namely, M/s G G Herbals
Private Limited and M/s Limore MultiComm Private Limited.
However, M/s G G Herbals Private Limited withdrew its
resolution plan. A resolution plan of the Resolution Applicant
(M/s. Limore MultiComm Private Limited) was discussed by the
CoC in its 12th meeting dated 12.07.2021 and approved
through e-voting on 26.07.2021 with 100% votes. The
Applicant has filed a compliance certificate in Form-H under
Regulation 39(4) of CIRP Regulations. A certificate of M/s C.R
Shah & Associates, Chartered Accountants is also annexed
with the application stating that the Resolution Applicant is
eligible to submit the Resolution Plan.

4. The Resolution Applicant has proposed an amount of
Rs. 17.50 lakhs for the CIRP costs. It is also proposed to pay an
amount of Rs.3,96,75,000/- against the admitted claim of
Rs.23,86,51,063/- to the Sole Financial Creditors and no
amount is proposed for the payment to the Operational
Creditors including State Tax Department and Income Tax
Department. The admitted claim of the Operational Creditors is
Rs.8,02,30,926/-. No amount is proposed to be paid to the
equity shareholders also as the liquidation value of the equity
shareholders is Nil.

S. An amount of Rs.32,50,000/- will be paid as an afront

amount within 30 days from the date of approval of the
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Resolution Plan by this Adjudicating Authority and the
remaining amount of Rs.3,64,25,000/- will be paid within 5
equal installments of Rs.72.85 Lakh plus interest @ of 10% per
annum, but no interest shall be paid for the first 30 days.
However, the Resolution Applicant has proposed to make all
endeavors to make the full payment within 30 days from the
date of approval of the Resolution Plan. The details of the

proposed payments are as under;

(Amount in Rs. Lakh)

S. No. Category Sub-Category Amount | Amount Amount Amount
of of Stakeholder | Claimed | Admitte Provided Provide
Stakehold d under the | to the
er* Plan# Amount
Claimed
(%0)
(1) (2) (3) (4) (5) (6) (7)
1 Secured (a)Creditors N/A N/A N/A N/A
Financial | not having a
Creditors | right to vote

under
subsection (2)

of Section 21

(b) Other than

(a) above:

(i) who did
not vote in
favour of the
resolution N/A N/A N/A N/A

plan

(ii) who voted
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in favour of
the
resolution

plan

2386.5
1

2386.5
1

415.50

17.41%

Total [(a)
+ (b)]

2386.
51

2386.
51

415.50

17.41%

Unsecur
ed
Financia
1
Creditor

S

(a) Creditors
not having a
right to vote
under  sub-
section (2) of

Section 21

NIL

NIL

NIL

NIL

(b) Other
than (a)

above:

(i) who did
not vote in
favour of the
resolution

plan

(ii) who voted
in favour of
the
resolution

plan

NIL

NIL

NIL

NIL

NIL

NIL

NIL

NIL

Total[(a) +
(b)]

NIL

NIL

NIL

NIL

Operatio
nal

Creditors

(@) Relating
Party of
Corporate

Debtor

N/A

N/A

N/A

N/A
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(b) Other
than

(a) Above:

(i)
Government 800.88 800.88 NIL NIL

(ii) Workmen

(iii)

Employees

(iv) Other
Operational
Creditors 1.43 1.43 NIL NIL
(who

supplied
goods or
provided

services)

Total [(a) | 802.31 | 802.31 NIL NIL
+ (b)]

4 Other
Debts
and

dues

Grand Total 3188.82 | 3188.82

6. No provisions are made in the Resolution Plan for
contingent liabilities including any demand from the Income

Tax Department/GST Department/State Commercial Tax
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Department or outcome of any litigation pending before the
different forums/ Courts and if any claim arises after the
approval of the resolution plan by this Adjudicating Authority
that claims shall be extinguished.

7. As per form- H, the Resolution Applicant has proposed
an amount of Rs. 43,30,000/- (10% of the offer value) as
performance security. The total amount proposed under the
Resolution Plan is Rs.414.25 Lakh (Rs. 414.25 lacs as a plan
value + Rs. 25 lakhs fresh funds-based working capital) against
the total admitted claim of Rs. 31,88,81,989/- (Operational
debt and financial debt). The fair value of the Corporate Debtor
is Rs. 6,35,44,106/- and the Liquidation value is Rs.
4,13,38,557/-. The proposed amount under the Resolution
Plan is more than the liquidation value of the Corporate Debtor
which has been approved by the CoC with 100% votes (sole
CoC member).

8. The sources of funds for the Resolution Plan as
proposed by the Resolution Applicant is by way of infusing
equity capital of Rs. 25,00,000/- and Rs. 414.25 Lakh as an
unsecured loan to discharge its obligation. The Unsecured loan
will be obtained from the directors of the company and friends
& relatives and the resolution plan also states the goods
financial position of the resolution Applicant and its Directors.
The Monitoring Committee proposed under the Resolution Plan
consists of one representative of Secured Financial Creditor
(sole member of CoC), one representative of the Resolution
Applicant, and the Resolution Professional for supervising and

the implementation of the Resolution Plan.
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9. It is also stated in the Resolution Plan that this
Resolution Plan is not in contravention of the provisions of any
applicable laws for the time being enforced as per the Section
30(2)(e) of the IB Code and also states that the resolution plan
also confirms such other requirements as may be specified by
the IBBI from time to time which complies Section 30(2)(f) of
the IB Code.

10. The feasibility and viability of the Resolution Plan in
compliance with Regulations 38(3)(b) of the CIRP Regulations
have also been considered by the CoC. The Resolution
Applicant has given an affidavit under Section 29A of the IB
Code stating that it is not ineligible to submit a Resolution Plan
for the Corporate Debtor.

11. It is noted that an application was filed by the
Applicant for releasing an amount of Rs. 2,78,998.51/- lying in
the current account with ICICI bank on which a lien has been
marked by the Assistance Commissioner State Tax and this
Adjudicating Authority vide order dated 27.06.2022 rejected
the said application on the ground that the application is not
maintainable. It is also noted that an amount of Rs.
4,11,708.28/- is lying in a current account maintained with
HDFC Bank as a Fixed Deposit which is liked with the Bank
Guarantee (BG) No. 216GT01110550001 and active now.
Hence, we are of the considered view that if the aforesaid
amount recovered shall be distributed to the stakeholders as
per applicable provisions of the IB Code that shall be over and

above the plan value.
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12. As far as reliefs and concessions claimed by the
Resolution Applicant, the law has been well settled by the
Hon'ble Supreme Court in the case of Ghanashyam Mishra
and Sons Private Limited Vs. Edelweiss Asset
Reconstruction Company Limited and Ors. reported in
MANU/SC/0273/2021 in the following words:

i) “The legislative intent behind this is, to freeze all
the claims so that the resolution applicant starts on a
clean slate and is not flung with any surprise claims. If
that is permitted, the very calculations on the basis of
which the resolution applicant submits its plans would

go haywire and the plan would be unworkable.

(iij We have no hesitation to say, that the word "other
stakeholders" would squarely cover the Central
Government, any State Government, or any local
authorities. The legislature, noticing that on account of
obvious omission, certain tax authorities were not
abiding by the mandate of I&B Code and continuing
with the proceedings, has brought out the 2019
amendment so as to cure the said mischief...”
13. In view of the above, we hold that the Resolution
Applicant cannot be saddled with any previous claim against
the Corporate Debtor prior to initiation of its CIRP. The
permits, licenses, leases, or any other statutory right vested in
the Corporate Debtor shall remain with the Corporate Debtor

and for the continuation of such statutory rights, the
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Resolution Applicant has to approach the concerned statutory
authorities under relevant laws. In view of the above, we are of
the considered view that the Resolution Plan has complied with
the provision of Section 30(2) of the IB Code and Regulations
38 and 39 (1) of CIRP Regulations. Accordingly, we allowed this
present application with the following orders:-

ORDER

[.  Application is allowed.

I[I. The resolution plan of M/s. Limore MultiComm
Private Limited for Corporate Debtor,i.e., M/s. CLS
Industries Private Limited stands allowed as per Section
30(6) of the IBC, 2016.

[II. The approved Resolution Plan’ shall become
effective from the date of passing of this order. A copy of
the approved plan is enclosed with this order.

IV. The order of moratorium dated 02.09.2020 passed
by this Adjudicating Authority under Section 14 of IB
Code, 2016 shall cease to have effect from the date of
passing of this order.

V. The Resolution Professional shall forthwith send a
copy of this Order to the participants and the Resolution
Applicant(s).

VI. The Resolution Professional shall forward all
records relating to the conduct of the Corporate
Insolvency Resolution Process and Resolution Plan to the
Insolvency and Bankruptcy Board of India to be recorded

in its database
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VII. Accordingly, IA/605(AHM)/2021 in CP(IB)
607(AHM)/2019 is allowed and stands disposed of in
terms of the above directions.

VIII. A certified copy of this order, if applied for, is to be
issued to all concerned parties upon compliance with all

requisite formalities.

KAUSHALENDRA KUMAR SINGH MADAN B GOSAVI
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Swetambary/Ramashish
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Resolutlon Plan

| "(Pursuant to Sectaon 30 of the Insolvency and- Bankruptcy Cocle, 2016 read' |

e

| with Regulation- 37, 38 & 39 of the Insolvency and Bankruptcy Board of India |

(Insolvency Reso!utaon Process for Corporate Persons) Regulattons, 2016)

~ IN THE MATTER OF CLS INDUSTRIES PRIVATE LIMITED, Pursuant to issued by

Resolution Professional on 315" January 2021 mwtlng resotution plan’ from
~potential resojution applicant for CLS INDUSTRIES PRIVATE LIMI TED., we_ .

_ M/S. LIMORE MULTICOM PRIVATE LIMITED., (resolutnon appllcant),_ _
"""”'?.iii'-'fhereby present a resolution p!an based on the mformat:on memorandum and -

* documents avallable in the publlc domain. The resolutlon plan complies with

the provisions of Sectlon 30 of the Insolvency and Bankruptcy Code 2016 read

‘with Reguiatlon 37, 38 & 39 of the Insolvency and Bankruptcy Board of Indla |

~ ~(Insolvency Resolut;on Process for Corporate Persons) Regulations, 2016."

- ForlIMOREMyLTICOM PV, 17D,

Page 2 of 44
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1727 About the. Group/Assoc:ate/Snster flrms

1.3

P —

159

s ..CHAPTER 1: INTRODUCTION OF RESOLUTION APPLICANT .. . ..

Resolution Applicant' M/s Limore Multlcom Prlvate L:mlted,' o
(Directors : Shri Momayabhai Borichai S/c Shrl Lakhabhat Borlcha and_

_Miss Jyoti Valjibhai Fafal D/o of Shri Valjibhai Fafal ) havmg registered.-
' ofﬁce at Room No. 4 Piot-No. 62, Survey No. 98, Galpadar—— Gandhldham

- About the Resolution Applicant

- The Resolution Appilcant is a private Limited Company mcorporated under

”"Companys Act 2013. The Resolutlon Appllcant is mamly ‘engaged in the
| business ‘of Timber ancl proposed to install manufacturmg facmtles m

) Meghpar er!ChI Anjar kutch -

ST

Mr. Momaya Lakhabhal Borlcha is Proprletor in foliowmg fi rms/Company
1. Aura Impex

Summary of. Flnanmal Performance Proﬁle of Resolutton Appl:cant is as under

~~—Fhe :company has an-object to- ‘establish ‘warehouse: for productlon of various =~
_ commodltles which mcludes Plywood, Blockboard and F!ush Doors. The two' h

dxrectors who are ‘the -part of Constortium Appi;cat:on are both with a fine
networth. The networth of Jyoti Fafal consrsts of her Investment in Jwellery :

.and. omaments of Current Market value Rs 54 60 Lacs and the stocks and..-. .

 debtors of her personal busmess amountmg to Rs 16 50 Lacs in addltzon to o
Gad]ets, Mobiie Phones, computers and Furmture and ﬁxtures amount to Rs.

© 3.75 Lacs. Further the networth of Momaya Bor:cha consists of his Land and
burlding amounting to Rs. 43.50 Lacs in addttion to his 3wellery of Rs. 49 92

R ey e s

- Lacs and 'Loans and advances of Rs. 14. 50 Lacs. His bank. and cash baiances
were Rs.. 6,57 lacs and debtors and stocks of his personal busmess were
amountmg to Rs. 12.43 Lacs. Hence the networth of both the directors are -

strong enough wh:ch makes the consortium fmanmally strong to hand the' o

busmess o
For EIMORE

" Page 4 of 44
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1.8

L S

- Details of relationship with the Corporate Debtor:-- No Relaticm_ship

Finenci-al per_form'alnce of the Resoluti'on Applicant
' The past perfe:rman:ce's of the consortium applicants could be verified from the

Net worth and the ITRs provided. The Net worth of the consortlum Is above Rs.

;..\_._‘.._200 Lacs. whlch proves the fine. ﬁnanc:al past performances ef D:rectors The o

directors are both young and Iocally native of kutch and earnlng handsome- |

~ profits since last 2 -3 years from their independent bus:nesses whlch could be - |

seen from their Net worth.

ot/Kutho.Sign.
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CHAPTER II: INFORMATION OF CORPORATE DEBTOR

~ About the CIRP Prbt_:ess of Corporate Debtor: | a
_The Hon'ble Ahmedabad Bench of NCLT vide order No. CP (L. B) No
607/7/NCLT/AHM/2019 dated 2 September 2020 in the case of State Bank
_.of India V/s. M/s .CLS Industries Private lelted has initiated Corporate
- Insolvency Resolution Process (CIRP) against M/s. CLS' Industries Private =
Limited. By the same order the Hon'ble NCLT has appo:nted Mr, Dharmendra :

* Dhelariya, registration No.: IBBI/IPA-OO1/IP-P00251/2017 :2018/10480 as the: -

Interlm Resoiut:on Profess:onai

The Commzttee of Credttors has contmued Interim - Resolutton Professmnal as
Resoiutlon Professional in First-CoC. Meetnng heid on 28th September 2020

COMPANY OVERVIEW

- CORPORATE PROFILE OF THE CORPORATE DEBTOR '

Wit L sk ar i b s

Company Master Data

CIN

U20200G12008PTC052872

Compaﬁy / LLP Name |

: ROC Cade

|CLS INDUSTRIES PRIVATE LIMITED

ROC- Ahmedabad o

| Reglstratlon Number B

~ 052872

Company Category Company Ltmsted by Shares
| Company Sub-Categ-ory' Non- Govt. Company
 Class of Company T Private .-
| Authorised Capital (Rs) "7,50,00 000/- T
‘Paid up Capital (Rs) | 6,95,35,000/-
| Number of Members (Applicable in case . NA |
Lot company without Share copat) |
ForLIMORE MPLTICOM PVT, i, o
o ﬁfb‘ Page 6 d_f-44- g
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Date of Incorporation o _' 5 . 11/02/2008

" Plot No. 45, S. No. 89, Meghpar -
oo ) : Borlchl, Anjar ~ Kutch, Meghpar
I .,_Reglstered Address B T L Borschf, Kachchh G 370110 N -

Email Id - - c!smd@clsharmaqrouo com

Whether Lrs_téd ornot | O “Unlisted

Date of last AGM _ - -30/0-9/201-9

eruen.| Date of Balance Sheet T 310372019

| _ Under Corporate Insolvency
| Company Status (for efiling) . Resolution Process-

Durectors/S:gnatory Detalls
DIN/PAN . Name Begin date 'E:id date
| '- Mr Moh:t Shyam -
S _ Sharma . , :
00514250 - - (Suspended Director) | 15/05/2010|
- Mr. Rohit Shyam |

B T - 00516317 (Suspended Dlrector) 15/05/2010| AR |

| Moo aosds 7. l\,..k.l.go.
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~ CHAPTER III: RESOLUTION PLAN

The Resolution-Applicant has -_taken into account the'interest of all. stakeholders
of the Corporate D'ebtor to the ex.tent possible as envisag‘ed in this Reso!ution

-~ Plan for insolvency resolution of CLS. Industries Pvt. Ltd., and to ensure.
| conttnmty of busmess along wnth ‘most effective use of the assets of CLS
Industrles Pvt. Ltd. as a going concern bas:s (Regulatlon 38( 1A)

g S

' Ti:ﬂs Resolution Plan provides proposals with respect to:

‘a.  Proposal for Insolvency Resolutlon Process Costs in praortty to ait’ other"_-

debts

b. -Proposal for Fmancsal Cred;tors (Secured and unsecured)
¢.  Proposal for Employees of Corporate Debtor
d Proposal for Operational Credrtors :
e Proposai for Statutory Dues
f.-~~Proposal’ for Contingent Llabllltles
g

Proposal for Conmderatson to. the Equnty Shareholders of Corporate

Debtor pursuant to its change of management

3.

Part A. SUMMARY IN BRIEF

Upon sanctson of Resolutaon Plan, CLS Industries Pvt Ltd under‘ new

management of Resolutzon Applicant will take over. the Corporate Debtor as

-per the terms and conditions of payment as en:visa_ged_' in this R_eso!utidn' Plan,

. comprising of Equity of corporate debtor and issuance of New Share. Capital in

‘Corporate Restructuring’ through Cancellation of present Share Capital

favour of the Resolution Applicant and its associates coupled with change of

" Ror LIMORE M'mcom PVT, LTD,
_, ~Page 8 of 44

Board of D:rectors and handmg over of the management to the Resolutlon o



&

Applicant as per the terms and Condi't'ions as envisaged in the Resolution Plan

24

~will take place immediately upon sanction by Adjudicatlng Authortty from |

Effecttve Date.

(Heremafter “effective date” means a date on Wthh the Resolutlon Plan is

approved by the Ad]ucllcatmg Authority)
21 Resolution Plan provndes for take over as go:ng concern baS|s of CLS Industries

© Private Limited (Corporate Debtor) by Resolution Applicant and subsequently _

- transfer. of all the undert:akmg of . Corporate Debtor -to Resoiutton Apphcantf-- .

whlch mciudes all assets and I:abllltles (liabilities to be recogmzed after giving

effect of the proposals in thls Resoluticn Plan for the respec_t;ve stakeholde__rs).,

" 2.2 The Resolutlon Plan ensures _continuity of busmess of Corporate Debtor ‘which

preserves gomg concern vatuatzon of the Corporate Debtor and also to develop

| market and generate adequate cash flow as compared 0 an asset under

quu:dataon Other benefits are asunder:

- - a. He!p to facd;tate rewvalfrehablhtation of the CLs Industries Prlvate er:ted :

0

b. Result in enhancmg the scale of operations and reductlon in overheads,

- administrative, : manager:al ~and  other expendzture operatlonal'

rationalizatron sharlng of orgamzataonai efﬁcxency and optimal utthzation of '

I’ESO urces; 1

c. -Expertise of Resoiutaon Appixcant to manage the T;mber business and

availability of talent pool and marketing personnel of “the Reso!utum |

~Applicant  wili enable to enhance the busmess operatlons and provide

e Sigmificant impetus to-its growth: and wifl gwe additional . strength to the -

- operations and management of the CLS Industries Private Limited ..

d. Restructured and re-financed entity be able to undertake larger expansaon .'

strategles and to tap bigger opportumtaes tn the lndustry,

e Consoltdatlon of managerlal expert:se of the companles W|Ii facnlitate---_------ )

greater focus and ut:l:zatlon ofresources L :

s ‘3. Pursuant to- the amendment to Regulataon 38 of the CIRP Regulatlons by the -

Page9of44



Insol'vency and 'Bahkruptt:y Board of India (inselvency Resolution Process for

_Corporate Persons) (Third Amendment) Regulat:ons,_ 2017 : dated 7% )
':November 2017 the prescr:bed deta:!s ef the Resolution App!:cant are'

prowded in this Resolutlon Ptan.

" The principles- to be followed for the accounting :creatment of the Corporate
_Debtor after the Effective Date set out in thls Resolutlon Plan (Accountmg o
Prowsmns and Compilance) ' B S : .

Entire Resolution Plan: The Plan aiong W|th its Annexure constltutes the entlre‘-' .

resolution plan of the Resolution Applicant within the meaning of Section 30 of
the Code and Regulation 38 of the CIRP Reguiatlons and supersedes-and '

f“l"cancels any prior-oraf or written plan, agreement er understandmg in'this - -
: regard _

PART B: PROPOSAL FOR INSOLVENCY RESOLUTION PROCESS COST

) __ftI'nsoivency Resolutlon Plan consrder Inso!vency Resolution Process Costs whlch-‘_:_

has been estimated at an’ amount of Rs.17 50 Lakhs which includes payment

" to Intenm Resolution Professmnal and/or Reso!ution Professional and aH =

' amount of expenses mcurred by IRP and/or RP, during the CIRP period to the :
N...‘extent duly ratlfied or-approved. by the -Committee of- Credltors (COC), and-- . |

-' : shall be pald in prlor:ty to all other debts by CLS Industnes Private Limited

B

after the approval of _Resolution Plan by AdJudlcatmg Authonty._

The _source for amount can be |dent1ﬁed as a commitment by resolutlon o

appiicant for Rs. 17. 50 Lakhs.

_PART C SETTLEMENT OF CORPORATE FINANCIAL DEBTS AND_

EMPLOYEES DUES

 FINANCIAL CREDITORS CLAIM LIST

. For LIMORE

- Page 10 of 44
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T

~ As per the Information Memorandum, vide ‘page No 10 has confi rméd 't'otal'
outstanding of Financial CI'EdItOI’S of the Company as Rs. 23,86, 51 063/- as

- foliows:
81, | Name of the Claimant ‘Amount of Cl.a.i_.m.. Amoun'i: of Claim | Security
| - No - Provusnonally Interest, |
.  Admitted | ifAny |
E | . “hs per |
_ | o _ at Note - A&

Note A- State Bank of Ind:a has followmg securlty mterest
--a)-Hypothecation over Stock and. Receivables. - '

b) Plant and machmery for wooden Industries procured out of Bank ﬁnance .

Situated at Factory Plot no. 38,43,44 & 45 Vlilage Meghpar Borichi,
City Tal-Anjar, Dist-Kutchh.

c) Equltable Mortgage of

[P, USSP S S

i) . Factory Buiiding at Piot no. 38 43, 44 & 45 Vfllage Meghpar Borichi,
City Tal-Anjar, Dist-Kutchh .
i) Freehold Land at Plot no. 38 & 45 Vliiage Meghpar BOFiChI C:ty Tat '

~ Anjar, Distl Kutchh. : -
Wm) Leasehold Land at Plot no 43 & 44 Vil!age Meghpar, BOI’IChI, Clty o
© Tal. Anjar, Distl Kutchh, _, .
-(Lease period for 30 Years commencing from {}8 June- 2010 and

termmatmg on 07- June-—2040)

i) Leasehold Land at Survey -No. 89 plot No. 8, wllage MeghparBorlchn SR

Tal- AnJar Dist-Kutch, - _ : |
(Lease penod for a pertod of 30 Years commencnng from 11th January -
2011 and terminating on 10th 3anuary 2041)

o -'-;---_--(Excludmg third party property . mortgaged to bank to;secure fac1lltses““

sanctioned. )
For umonm LTICOM PYT. LTD.

Page 11 of 44 |




_OPERATIONAL CREDITORS CLAIM LIST | o
Ks"bér "t_h'é']fﬁfdfrhaﬁoﬁ"Me'mt)fa'hfdum & revised claim details as provided by

-

2+e

~ RP, there is total outstanding of Operational Creditors-of the Company as Rs.
8,02,30,926/- as follows: “ |

Nol.

“Name of the Claimant_

‘Amount of

Claim

Amount of |

CIaim
Provssrona!ly

Admltted

Security
- Interest, if

Any

(GST)

| State Tax Department |
| 7,95,98,201

7,95,98,201

| Income Tax Department

" 4,89,990

4,89,990

WA

Kishan Traders

60,831

- 60,831

| N/A

| Shrée Laher Orgo Chem |-

o BB TP

al S w N

Shree Ram Enterprise

- 26,167

26 167

N/A-

| Total

8,02, 30 926

“EMPLOYEES DUES

As per the Information Memorandum Provaded by the Resolution Profess:ona!

"18,02,30,926

- DATA IS NOT AVAIALABLE as menttoned on page no. 16 of Informatton s

) ' Memorandum

-Ferms of Set.tl_emeht'-a- LT

Sr.
No. |

Particuiars

Financial Creditors

1

-Admitted Dues

Rs. 23,86,51,063/- =

b R 1w

...Amount to be patcl

-_Rs 3,96,75,000/-

. Repayment ten ure

| Security

180 Days
NIL '

| Other Conditions

TThe responsibility of al!dcation and dis_tr'ibutic)n

For LIMORE M LTICOM PVT. L.
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of the proceeds among the secured financial
lenders / unsecured financial lenders shall be

determined by the Committee of Creditors -

. ForFi Financial Creditors (S'i('!‘il"""‘i & u“secured)

Resolut:on Apphcant proposes to settie the Corporate Fmanmal Debts as'

“provided In Clause I hereinabove at Rs. 3, 96 75 ,000/-to be pa:cl within 30

Days of Sanction of Resolution Plan by Adjudicating Author:ty subject to grace -
~period of 180 days along with - interest @ 10% .p.a. payabie for ‘amount pald"-- L

after 30 days

' Repayment Schedule

Cnmnif s s e et iveind]

No.

1 Upfront— within 30 days from the date of Approva! " 32,50,000
of Resolution Plan by Adjudicating Authority o

{21 Balance to be paid in 5 Equal msta!iment of Rs.| 3,64,2,5000 | -

.72.85 Lacs plus interest @ 10% p.a.

Totat . . 7 | 396,75000 |

L A e AT IS 17 2

The Reqolutlon Appi:cant propose to. make the payment wnthm a perloci of 180---' e

days from the approvai of Resolution Plan wath interest @ '10% p.a. after 30
days. The Resolutlon Appilcant shall not pay any mterest for first 30 Days
" from the effectlve date. The Appllcant propose to make all endeavor to make
_the full payment within 30 days from the order of approval of Reso!ution Plan_

and mterest shall be paid on reducmg balance methocl and amount paid first

- apply towards interest.

b etk e T AT ek e AR < L wn P wne e a e . . .
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Repaymeht_ schedule is_".a's under:- - o . (Rs. In Lacs)' _
______ Payment up fo | Principal ~[Tnterest | Total Payment [Outstanding|
R SRR UR: SRS, @ 10%pa) S R -
M | 1 396.75
Within ~__ 30 32.50| 0.00 32,50 . 364.25
Days* I | : . R
90% Day 7285  2.43 ~75.28]  218.55
1120"Day | 7285 182 7467 145.90]
150" Day | 7285 . 1.21|  7406|  7285|
" [Total | "396.75 9 il 4os. 86 |

(*Includlng EMD. / Performance: Guarantee lying with Resolutlon Professronal_ -

“and excluding Rs 17.50 Lacs proposed towards CIRP Cost)

e L Bt o - sy

__:_"I'n""the event "of RA unable to remedy the defauilt, the Secured Fmancsal‘_:"

- Creditors will be entitled to take any and / or all measures as provrded in IBC.

....;-_,-_.--as envisage in thls resolutlon ‘plan. The Resolution Appilcant wrlt be entltiecl te-.-__---_'-

“The Secured Frnanc:lal Creditors will cease to have and release their all llen/
charges on the. Assets of the Company upon full and final payment of amount

- offer alf current assets and fixed assets for. fresh borrowings for Working
. Capital including WCDL and or any fresh Ioan including but not limited: to term.

'Ioan or-any other loan for funding cost of rehabilitation of Corporate Debtor
..after full and final payment of secured f‘nancral credltors as. 'proposed m this .

'__'5'Resolution Plan RA shall be allowed to give any or all assets as collatéral -

security to any bank or any financial institution after full and final payment to

' secured f’nanmai creditors as proposed in thss Resoluhon Pian

"Resolution applicant shall be "entitléd_'to create the first charge over the assets =
| created by the resolution app!icalnt including any current essets after revival of
the Corporate Debtor. '

. ForLIMORE MUt 31cOM Pyt 1,
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' There would be no further claim or right of ‘recompense of Secured Financial |
'Creditors save and except enuncrated in the Informatlon Memorandum and

various Addendums circulated by RP.

Anyreallzat:on Froh"rar_iy_rpéndi’ng 'ihSurahce ciaim"\oith “respe'___ct to the "a‘s's'ets of

the Corporate Debtor if realize in future, secured- financial credi-tor shall be |

“entitled to get the same without any deductlon However ‘any expenses
incurred by Resoiution Appllcant for such realszatlon, the same shall be

" “reimbursed to the Resolutlon Applicaﬂt as actual. -

3 On the date of Approval of AA The RA shall be handed over possession of the-

_-ﬂxed and current assets of company mcluding lease hold properties also and
S_h_a_l.l_ be allowed to do day to day operational work to convert the assets into ~
_running status with'out any change 'in the form of fixed assets after upfront.

payment of Rs, 50 Lacs against the overali amount oroposed to be paid by the
Resolution Applicant in this Resolut:on Plan. '

V.
M'"Ir'--'-under Sections 43 45, 47 49 50 or. 66 of the Code then such assets or o

Further the Lenders w:ll be entltled to recover any amount from the prewous :

~ management as part of CIRP proceedings for. period prior to: the sanction of RP.

by Adjod:catmg_Au_thorfty if it Is- found to be recoverabfe as per. IBC._ Such

_recovery if any will be additional. realization of the Secured Financial Creditors -

saves and except the same _"is_- decided to be distributed differently by

Adjudicating Authority.

If the Adjudicatmg Authortty reverses or sets asrde any avordabie transactlons

proceeds from tranSactlon s_hall be a pass-through to the_stakeholders of the
Corporate Debtor as per the provision of Code .and accordingly' Such proceeds

__sha!l be over and above the total amount proposed in this resolutron plan by '

the Resoluticn Applicant {(Regulation. 35A)

: F_‘”’. u%zcoww 17D, R o o
| | PagetSofsa .
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PART D: PROPOSAL FOR OPERATIONAL CREDITORS OF CORPORATE .

DEBTOR

- As per the Information Memorandum and revnsed clalm details as prowded by -

~ RP, There is total outstanding of Operational Creditors (excludmg Govt. dues)
of the Company as Rs. 1,42 735/- as foliows: ' |

Amount of

- Security |

Naﬁié'.b‘f..the._(:!aimant T Amount of |

No. | caim | Claim Interest, if

| Provisionally Any
I : | Admitted | R .
_T‘”:?“".':I'*"S““?'_'I“K*Sha“ Traders k 60,831 | - 60,831 A
2 | Shree Laher Grdo Chem 55,737 55,737 TN/A
3 | Shree Ram Enterprise | 26,167 | 26,167 | N/A

" Total | 1,42,735 1,42,735 |

As _p'er the Code,-; t'h-e.-'mOperat“i.onai Creditors are required to be paid the
' minimum. amount which shall not be less than the amount to be paid to such
' credltors in the event 'of quwdatlon of the Corporate Debtor or the amount
B that would ‘have been.paid to such cred:tors if the. amount to be d:stnbuted__ o

under Resolution Plan had been d:stnbuted in accordance W|th Section 53 of_ |
Code. Based on our assessment, the- quuidatlon Value Is likely to be even
" insufficient to satisfy the claims. of the Fmancnal Cred;tors in full. In that case,

faeT A T PR

and Workmen Dues) would Be NIL. S '_ e

The Resolutlon Appllcants propose to pay NIL amount to Operational Cred:tors
(excluding employees and Woerkmen) towards settiement of debt owed to -

“"Operational-Creditor (Excludmg Governmental Dues). It is also further clar:fled

t_hat the terms of this Resolution Plan applicable to Operational Creditors shall
be _-bin‘clihg on the Govern‘niental_Auth_o-rities as well. All the dues payable to
Operational Creditors (excluding employees and Workmen) shall be written off

. For LIMORE MULTICOM PUT,LTD, Page 16 of 44
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3

i full and shall be, and be deemed to be, permanently extmgulshed o

. restructured, restated, converted asssgned written-down or written-off, as
~ the case may be on the Plan Approvai Date by NCLT

Extlﬁéiriéhme.n't of Claim of Operational Creditors = .

Liability of Corporate ‘Debtor and/or Reso[ution Applicant. for Operatmg _
Creditors shall be restricted to the Claims notified and accepted by Resolutton |
Professional and forming parts of Informatton Memorandum All other claims of -

“Operational ‘Creditors - including . any amount outstanding in the books of.‘.i_“'“'

accounts of the Corporate Debtor other than claim received and admltted and
mentloned in Information Memorandum shall be extlnguashed as per
Extmgu:shment of Claim (part K of Chapter IV of this Resoiution P!an) wnth no

»recourse to- the ‘Corporate: Debtor - anci / or- Resolutlon Applicant and f-or-past - — 5

management personnel of Corporate Debtor.

PART E: PROPOSAL FOR'STATUTORY DUES OF CORPORATE DEBTOR |

“SI. | Name of the Claimant | Amountof | Amountof | Security |
No. |- S o Claim |  Claim | Interest, if
L | Prows:onally ~ Any
' ' ' L 7,95,98,20-1 7 95 98, 201 : _
_ (VAT/GST) _ '
12 |Income Tax Department 4,89,990 | 4,89, 990 CN/A

As per Code, Statutory hab;iltles cons:dered 'to ‘be at par wnth operatrona!'

Creditors, accordmgly, the payment due to outstandmg Govt. Dues; taxes, etc.

should not be less than the liguidation value payable to the operational -
creditors in the event of a liquidation of the Company under section 53 of the

" IBC. The Statutory liabilities payable by Company includes, without limitation,

- claims.. under. all - taxes -and provident fund. payments. Based on our

assessment, the Liquidation Value is likely to be even msufF icient to satisfy the .

For LIMORE !
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~ claims of the Financial Creditors In full. In ‘that case, the Liquidation Value
- accruing to Operational Creditors (exoluding employees and Workm'en) would
~-be-NIL. Hence no. amount would have been payable to the Statutory Creditors -

in terms of section 53 of the IBC. . _
The Resolution Applicants propose to pay NIL amount to Statutory Operatlonal
Creditors towards settiement of debt owed to Statutory Operational Creditors. -

It s also. further clariﬁed that the ’cerms of this Resoiut:on Plan appllcable to ..

[P

Operatlona! Cred;tors shal! be blndlng on the Governmentai Authoritles as well,
All the dues payable to Statutory Credltors (exciudmg empioyees and” |

'Workmen) shall be written off in full and shall be, and be deemed to be, |
4________.permanentiy ext:ngwshed restructureci _ restated “converted, assngned o
" written- down or written- off as the case may be, on the Plan Approval Date by

NCLT.

| PART F.. PROPOSAL FOR CONTINGENT LIABILITIES OF CORPORATE_ o

DEBTOR

. As per Information Memora'nd'um various Iitigaftions are pending with different - '
o courts, tribunals, government authorities. Liabilities arise if any from the
T eutcome of the pendmg litigations, shall -be stand extmgwshed and no any'-""' o

amount shall be payable by the Resoiutlon Applicant once the resoiutlon planis B
approved by the Adjud:catmg Authorlty '

.-_;__-"_,_Ali “the c:ontlngent I:ablhtres :ncludmg any demand from “the “Income™ Tax-ﬁ”'"'

Department / GST Department / State Commerc;al Tax Department -

: subsequently based_on assessments, which may or may not have not been
* confirmed in past, during or before the CIRP or ev'en may be confirmed in th'e

...Xime.to come. are proposed to. be wazved off fulty xmmedlately upon sanction-of .. .
-Resolutlon Pian ' '

‘Even any _oth_er known or unknown (whethe'r recorded or not recorded in

Page 18 of 44




nininnrnDOOKS) @€ proposed to be waived off fully.
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3. Without prejudice to above, all liabilities (including without limitation, for any

. g'uidelines, policies iicenses approvals, consents or perm-ission' (D) Change of

I;Jen:;ﬂtyjr interest, fines of fees) or ob!igations-_ of '_the Co.mpany,‘ in relation_ to;

...{A) any unmet export obligations under the export promotion capital goods.
licenses held by the Company (whether subsisting or not) (B) any
- investigation, inquiry or show - cause, (C) any. non-compliance of any

applicablé laws, - rules, regulations, clirect_ion-s,' notifications, circulars, |

" control, transfer charges, unearned increase, compensatlon or any other such .

-Ilabllity whatsoever under any contract, agreement lease, license, approval ,
, consent or permission to which the Company are entitled; any teasehold rlghts |

or freehold rights to movable or |mmovab_le properties in the possession of the

£ A e A A e b A el e e e L L men R s b e s e e

““Company (including-but: not-limited to-the leases, letter of Intent or other
| agreeme-nts/contracts/ -arrangements for immovable property entered into by

the Company with the Centra{ Government and State ‘Government); (F) any
contracts agreement or commitments made by the Company, (G) any show |

.',..cause notzces, demand. notlces, s55ued by _any . reguiatory, Govemment'
* Authority; and (H) any excise , customs , service tax , goods and service tax

demand notices in each of the foregoing cases whether admitted or not, due or
contingent, asserted or unasserted, crystallized or un-crystalfised, known or

~-unknown, secured or unsecured, disputed or undisputed, present or-future, -

whethér or not set out in the IM, the Balaﬁce sheets of the Compahy; In'_ ;

' relation to any period prior to the plan effective date or arising on account of |

the acquts:tlon of controf by the. Apphcant over the Company pursuant to this |

Resolution Plan will_be written. off . in full and wilt: be. deemed . to_._..b.e_.__._.

ERNERPAR -

" permanently ext_mguished by virtue of the order of the NCLT Approva'l this

Resolution Plan and all such investigation, inquiries or show-cause in relation

| to the foregoing shail be disposed of and the Company or the Appiica’nt shal

B

at no pomt of tlme be, dlrectiy or. mdlrectly ‘. held responsmle or liable m
relatIOn thel‘eto e e Lo S . L o L
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' undlsputed present or future, in relation to any peruod prior to the plan. -

i B TR AR o e e

Any and all rights and entitiements of the Governmentai Authorftles mciudmg'

but -not -limited - to- -be: -Central- Gevernment “the State Governments any. o
reguiatory or locai authorlty or body or any- agency or mstrumentally thereof _' _

(or any other party or entity under any agreement, lease, license, approval,
~consent or permission) whether admitted or not due or Conti‘ngent asserted or

unasserted crystalhzed or un-crystalllsed known or. unknown , dlsputed or.. .

effective date or arising on account of the acqws:tlon of . control by the
Appllcant over the Company pursuant to this Resolution Plan, shail be deemed_

g to be permanentty extmgurshed by virtue of the order of the NCLT approvung_ e
thas Resolution Plan and the Company or the Appllcant shall at no point . of

tlme directly or indirectly, have any obhgataon, habillty or duty in relation
thereto. | '

i

" PART G: PROPOSAL FOR SHAREHOLDERS OF CORPORATE DEBTOR:

The authorrzed share caplta! of the corporate debtor is Rs 7 50,00, 000 and

the paid: up capitai of the corporate debtor is of Rs. 6, 95 35,000 (Pa:d Up

A 4 s

capital as ‘per Audited Balance Sheet 2019 is Rs. 6,95,35; 000 In"total there ~

are 39,92,350/- equlty shares each of face vaiue of Rs.10, 75000 Special

_ Equlty Shares of Rs. 10/- each. carrymg 100 Vot:ng r;ghts per share 28, 86 150 |
L 5% Non Cumulative Redeemab!e Preference Shares of Rs. 10 each. carrymg. g

R A

: 1 votlng r:ght per share

‘8L No. " Nameof | Number of Share : -Category of |
' Sharehoider | B N Shares B
we-di L ML Mohit. Shyam 26-0?.1-5_5,- | Equity and Spec:al _
R k R cauity Shares

2. iMr. . Shyerp C. | 140054 _ R ) Equity

< - For LIMORE ML .comitzm
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Mr. - Rohit  Shyam-

Sharma

100734

Equity

‘Mrs, Bhavna  Rohit T o

Sharma

32,585

Mrs. Radha Shyam
Sharma

100102

Equity

PSSP SRAHIPRPIIERY: SNSRI s

-1 Mrs Sapna ‘Mohit! .

Sharma

3_587-1-1 :

Equity '

Mrs_; CLS Enterprisé |
| Pvt. Ltd.

398002

" Equity

_“._Mangaiam Dealmark .
| Private Limited

89,000 |

. Eq_ui‘ty___

Lawa.  Marketing |

Private Limited

99,000

Equity |

Crystal ~ Dealmark|
Private Limited S

- 66,000

‘Equity

11

| Twister - Vincom |

Private Limited

66,000

Equity

12

. T P TP I

CL Sharma Resorts
' Prlvate lelted

Equity — |

13

i Mr.  Rohit Shyam
| Sharma

2886150

épeciai Equity -

‘Shares |

Total

69,53,500

" (The Above detalls are extracted from the Audited Baiance Sheet for the: year

_”ended on 31% March 2019 & Informat;on Memorandum)

As prbvid'éd'ea'rﬁer in this Resolution _the Liq-'uidationfvalue of .the Company is

*onot sufficient to cover: debt of the Financial Creditors of the Company in full, .~

AL AP b A R AP A AT R e s tane A e s Do
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~ Therefore, the Liquidation Value of the Equify Shareholder is estimated to be
. Nil* Share capital of the corporate debtor shall stand extingoished without any

P e LTy

payment (including any cancelled value of the said equity shares or preference
“shares) to the shareholders of the corporate "débto'r'-hdid'ihg'édéh‘ existing share

‘capital. Any -other equity-linked securities, securities cOnve_rtible_ into or

exchangeable with equity shares of the corporate debtor and ail 'other e
- securities of the corporate debtor, lf any, shall also stand cancelled and _
":"'extmguushed wuthout any payment and jor further action,” - '

. On the effective date, equity shares of the corporate debtor having an

'aggregate face value equal to the Subscrlptlon amount (“New Equity Shares™).
""""'-"'7“."W1ll be :ssued ‘and allotted by the. corporate debtor to the resolution applicant

AL e e e

in consideration of subscrlptlon amount,

Prooedure for cancellatlon of exiting share capltal and |ssuance of new

equity shares: 0o s L e
1 The cancellation the ex:stmg share capital and issue and allotment of the new -

equity share by the corporate debto_r is being effected as an’ integral part of'_

~and in accordance with the plan and shall be deemed to have been carried out

[T P ———

,.o,.wrthout any further deed or. act:on requires . py the corporate debtor or any-- .

other person as if the procedures laid down under section 42, sectlon 62(1)(c),- :

- section 66 and other prowsmns of the 2013 act and related ruies and other -

E appllcable laws are du!y complied. . .
2 In terms of the c;rcular (ref IBC/01/2017) dated 25 October 2017 issued by__

| '_'the ministry of corporate affairs, approval of the shareholders of the corporate

debtor to the transact:ons contemplated under the plan mcludmg the

'canceliat:on of the ex;stmg share capital and offer and tssuance of the new

.equzty shares shall be deemed to have been glven on the approval of the plan___

AL TS SR e

-3.3

T N e e b

by the NCLT _ _ ’
1t is clarified that the approval of the NCLT and the committee of the creditors
shall also constitute adequate approval for cancelataon of the ex:stlng share

S . usmm o S



cap;tal ln accordance w:th sectlon 55 and other. provss:ons of the 2013 act and_
() of the 2013 act and other applicable ' law and accordmgly, no
approval/consent shall be necessary from the members of the corporate
- debtor or any other person in relation to either of these actions under any

T agréement, the- constntuttonal documents of the corporate debtor or under any'f’"'

. applicable law,

3.4 For the purpose of provmg mformat!on to the registrar of compames in respect '
of the offer and issuance of new equity shares: ' '

BN P 3 The ‘corpovate debtor shall and the resolutions profess:onal shall cause -

the corporate debtor to, issue the offer letter to the resolution appllcant

to subscribe to the new equity. share in form PAS- 5 along with a serlally_-

| numbered applicatzon form; _ '

T ~3 A2 the corporate debtor shali. and the resolutlon professional shall cause the_ e
o - corporate debtor to maintain a complete record of the private placement _'

offer made to the resolution applicant in form PAS- 5 -

- 3.4.3 the corporate debtor shall and the resolution professional shall cause the _

- offers in form PAS-5 along with the private placement offer letter in form.
PAS-4 wuth the reglstrar of compames within the tlme prescrlbed under
applicable law; ' : -

" _ 3 4 4 the resolut:on apphcant shall accept the offer to subscrlbe to the new_____:- o

the application form appended to the private p!acement offer letter;
3 4, 5 after the issue and allotment of the new equuty share in terms hereof
within the specified time period prescrlbed under -applicable !aw,r the-

[ S P

....corporate debtor to, file the copy. of the record of the private placement.

equuty shares by duly’ executlng and returnmg to’ the corporate debtor,

corporate debtor shall file the retum of- allotment in for PAS 3 wuth the.'f-' o

reg:strar of companies; and’ o
3 4.6 the corporate debtor shali expense the non- ~-cash consuieratzon in relatlon

~ to the new eqmty shares in accordance thh the accounting standards, in
”"’“ lt‘_s books of accounts.’ ' ' O
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'_;.__Dlrector of Boxier Labour and Emp!oyment department shall grant the renewal:_' s

PART I: CONCESSION AND RELIEF SOUGHT |
Details of concessions or rehefs to be sought by the Corporate Debtor and/or
Resolution Applicant from various parties are: '

From Gujarat Pollution Control Board:'

Gujarat Pollution Control Board shall restore all its requisite permission if any
laps before or after commencement of CIRP on approval of Resolution' Plan,

~+—-=-Any-earlier laps in- documentation, fees, and penalties shall be restored-on-

approval of resolution plan.

From Dlrector of Bouier, Labour & Employment Department'

~/ revival of the license |ssued to the Corporate Debtor upon approval of

~ resolution plan. Any laps in documents unaval!ablhty of any documents or

paper wrth the Corporate Debtor/Resolntlon Professmnal wn:h respect to -
Ilcense a!reaciy |ssued in the name of the Corporate ‘Debtor shall not be the_'_ .

~constrained for renewal of the’ I:cense upon approva! of the resolution plan by =

3.

the Adjud:catlng Authonty

-CLAIMS OF PREVIOUS MANAGEMENT, DIRECTORS SHAREHOLDERS .

ITS ASSOCIATES AND FAMIL‘! MEMBERS

34

32

AIi_CIaime of Previous management, Directors, Shareholders, their associates |
and family members;shal_i.stand waived and cease to exist for Equity Share

~“Capital, Preference "'sh'ar'e"“'ca'pital,' Unsecured. Financial . Loans. and Deposits, .

outstanding dues and claims as Employees / consultants etc.
Previous management Directors, Shareholders and their assoc:ates and famlly .

Page 24 of 44 -



members shall restore back all assets of the company in theur possessmn |
k 'fimmedlatety with no claim for that in any form. e

4. _ Generai: _ | o
4.1 All business permits required by the Corporate Debtor to conduct its business
"""and which have Rot been granted/cancelled/terminated/revoked/suspended or® -
not renewed 'm_ay please be 'directed to “be granted/ restored/renewed/
reinstated as the ca_ee may be (by the concerned competenti_author‘:ty of
State/Central Government/any other competent authority) at no additional
ot b the “Resolution Apphcant mcludmg but: not hmlted 1o the VAT /. GST“_"_"“"" _
| 'Cancellatlon order, Abinito. cancellation orders if any issued by State or Centra!_ S
Government departments and all other cancellatlons orders if any may pEease
be abolished and alf the registration numbers of corporate debtor to be
‘rQ....u..o.,_........:\..,-._.......-restored rught from the date of cancellatzon '

T 42 Resolutron Professional shall handover the possession of the ~assets of the |
o Corporate Debtor and management and control of the Corporate Debtor in the
hands of the Resolution Applicant or any person.appointed / ‘authorized by the.

" resolution App-lic;aht on payment of first "i'nstal'l'm:eﬁt'”fo "s'*é'cu’red financial
creditors as proposed in th[s Resolution Pian after approval of resolutlon plan:
by Adjudicatmg Authorlty

AT A A Y e R s T D a Saknn e emin b g e 4o ae L

% PartIExtingu;shmentof(;]alms/ R!ghts e | Lo

1.  Save and'except'specifically dealt"with under this 'Resolution Plan, no other
' ,payments or settlements (of any. kmd) shall be made to any other Person tn
"'respect of claims filed under the CIRP {including, for the avoidance of doubt,
~ any unverified portion of. thexr cialms) and all claims agamst the Corporate -
'-Deb_tor along with any related legal proceedings, including crirninai proceedings
and other penal prooeedings, shall stand irrevocably *and unconditionally
"‘.’.‘:"i"’."_"‘"_”"if“’“.“_"'.“‘“f?"f"_’“'a‘bateﬁ:"settle.d;'an'd"extin'guish_ed iﬂ'perp‘etuity-on't-h'e“Eff_e'cti\(e_':D'ate,.' e e

* For LINORE  HULTLCON puT. 1.7, - o
YN - Page 25 of 44

TR A AT b b e« Pt TS L L e 1



0

i

- 2. The payment to Persons contemplated in this Resolution Plan shali be the
- Corporate Debtor's and Resolution Applicant's full and final performance. and

—ereerosatisfaction of all its obligations, to such Persons and all Claims (including, for =

the avoidance of doubt, any unverified portion of their Claims) of such Persons _'
“against the Corporate Debtor shail stand lrrevocably -and uncondmonany__
settled and extmguushed in perpetu:ty on the Effectlve Date.

"dated 4" September 2020 under Regulation 6 “of the Insolvency .and

T3 The Interlm 'Resolution'Pfoféééio"riélf "Re's'oimtion 'P'rOfés'si(')hal'"iSs'u'ed- 'a"'ﬁotica" -

Bankruptcy Board of India (Insoivency Resolutron Process for Corporate{ '

Person) Regulatlons, 2016 to invite aII potentlal cla:mants to submit their"

appllcabie lLaw. This R_eso!_utlon Pian is being proposed in ordar to. res_tructure' |
. the assets and liabilities of the Corporate Debtor and for the best interests of
~ stakeholders of the Corporate Debtor to the extent possible. With  this

I I B b A L b

proofs of - Claim. - This was - publlshecl in- newspapers in accordance wnthf".;”"""'

—objective; the Resolution’ Applicant assumes that all creditors of the Corporate

Debtor that have any c!a:ms aga:nst the Corporate Debtor have filed their o

cla!ms and the venf‘able cia;ms have been admrtted by the Resolution.
_ Professmnal and dlsciosed in the Information Memorandum and its schedule,

~-rerz-——Accordingly;-the Resolution Applicant and the Corporate Debtor shall have-no -

 responsibility or liability in respect of any claims against the Corporate Debtor
attnbutable to the perlod prior t¢ the Effective Date other. than any payments,' :
to be made under this Reso!ut;on Plan and all claims along Wlth any related .

Iegal proceedlngs, mc!udlng criminal. proceedmgs and other. penal proceedmgs,.\,:_..

“shall stand :rrevocably and unconditaonaily abated settlecl and extmgu:shed |n-' -
perpetuity. ' '

4. Upon the approvat of the P!an by the NCLT under Section 31 of the Code, all _

B pending proceedmgs reiatmg to the wmdlng up of the Corporate Debtor under'_ :

. perpetwtyl S;m;!ar_ly, all pendl_ng proceedmgs relatmg to the.recovery_ of d-ues"'

Fdrumoaeyn' TICOM VT LTD,
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of the Corporate Debtor of whatsoever and howsoever nature under any Iaw/
act-shall also stand- trrevocabiy and unconditionally abated in- perpetuzty '
On the effective date, ail encumbrances, security rn.terest liens and/or .j
attachments. (including pursuant to applicab!e'Law) created or-suffered to exist

over the assets of the Corporate Debtor (charged or not charged with the

'-'""jte‘nde'rs)'"'an'd'over"'the" s'eouritie's*of the Corporate Debtor, whether by contract -
- or by Applicable law shali be allowed to exist only to the’ extent of the ba!ance:
- amount due to the. secured fmancuai creditors under this Resolution plan and

~-of the a --as'sets of-the-'C'orporate ebtor-or over-any securities of the Corporate - -

irrevocably released and all enforcement_ commenced by any person over any

Debtor shall stand released upon full and final settlement of the dues (as |
proposed under this Resolution Plan) of the Secured Financial Credltors

without the requu‘ement of any further deed or actson on part of the Resolution' .

‘"._;A_,Appllcant or. the Corporate Debtor. Ce .
~ Notwithstanding anythmg to the contrary conta;ned in this Pian the exrstlng_’

charges created by the. Corporate Debtor in favour of the secured financial

- creditor(s) shall be released only after full payment to secured creditors as
: proposed in thrs resolutzon pian

~ cheques “and letters  of credlt shall stand termmated and the Corporate.’ -
. Debtor's. irabillty under such instruments shalt stand extlngurshed in perpetuity..

On the Effectwe Date aii the outstandmg negotiabie mstruments tssued by' o
Corporate Debtor or by any Person on behalf of the Corporate Debtor for any :

dues of Corporate Debtor mcludlng demand prom;ssory notes, post-dated

~ On the, Effec_tr_ve Date , the rights of any Pers_on (whether exercisable now or_ in -

the future and whether contingent or not) to call for the allotment, Issu-e, sale -

- or transfer of shares or loan capital of the Corporate Debtor, whether on a

'*"""""j"_;i';'change ‘of control, .ot otherwuse “shalt stand: uncond;tlonaily and. rrrevocably'_?1""“"""'
'extlngwshed in perpetuity. ' |
. Al dues under ‘the prowsrons of Income Tax. Act, . 1961("1'T Act“), mcludmg_'

taxes, duty, penaities, mterest fines, cesses unpaid TDS / TCS, whether

.u.‘-‘-_.-adm;tted or not due-or contmgent whether part of above clarm of. Income—tax

* For LIMORE t:comwr . o N
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authorities or not, whether part of Tax cl.ue'di"l_'_igence finding or not, asserted or

‘unasserted, crystaliized or not crystailized, known or unknown, secured or

- prior to- the Effective Date pursuant to this Resolution Plan, shall stand-- -

unsecured, disputed or undisputed, present or future, in relation to any period

extinguished by virtue of the order of the NCLT approving this Resolotio'ri Plan
and the Corporate Debtor and Resolution Applicant shall not be liable to pay

"any amount against such demand. All assessments/appeliate or other

__proceedings pending in_case of the Corporate Debtor, oh the date of the order.
~ of NCLT relating to the period prior to that date, shall stand terminated and all

consequenti'al liabilities, if any, shall be deleted and shall be considered.to be

_ _not payable by the Corporate Debtor by virtue of the order of the NCLT AI!

| ______notlces proposmg to |mtaate any proceedmgs agalnst the Corporate Debtor |n__ o

" relation to the perlod prior to the date of the NCLT order and pending on that

date, shali be con51dered deleted and shall not be proceeded agamst Post the -

order of the NCLT, no re- assessment / revision or any other proceedlngs under .

ythe provisions of the IT Act shall be initiated on the Corporate Debtor or

"""'"-“-'7-'-?'-7Resolution Applicant in relation to-periodprior to the Effective Date and. ‘any

consequential demand shall be considered non-existing and as not.paya-bl.e.by .

'~ the Corporate Debtor. Any proceedings which were kept in abeyance in view of

L R ——
e

Vg s s £ g

insolvency process or otherwise shall not be revived.j-postu the order of the )

Al dues under the_proVisions- of all the indirect taxes, including but not limited
to, the Central Excise Act, 1944, the Finance Act, 1994 (Service Tax), the
Customs Act, 1962, Goods and Service Tax Act, 2014, Gujarat State VAT Act,

~2002and-any-other, indirect tax laws, Including taxes, duty, penaities, Interest, -

~ fines, Cess, charges, ‘unpaid TDS/ TCS (to'th'e extent app[icable); whether
admitted or not, due or contmgent whether part of the above mentloned._

bRy o e 405 14

contingent liability - schedule dues or not whether claimed by the tax -
'authorlt:es or not asserted or unasserted, crystalllzed or. not crystalhzed

known or unknown secured or unsecured dlsput:ed or undlsputed present or a

.future in.relation to any period prior to the acquasntron of control by the

LT A Tk AP bt e, gl Bt e g Geee D4 et

Forumoss ULTECOM PVT. LD, | o
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. Resoiution Appi:cant over the Corporate Debtor pursuant to thas Resolutlon‘ _'
bt e e Plan, -shal stand extmgurshed by virtue: of the order of the NCLT approv:ng this~ -
Resolution Plan and the Corporate Debtor or Resolution Appluca_nl_: shall not b_e
liable to- pay any amount against s'uch demand. All. ootStandi-ng litigati‘ons/ '_

| demands assessments/ appellate or other proceedmgs, including but not
e w.,H.w.llrl’llt«‘-‘cl to any. audrts, Invest!gatlons, _search and selzure, pendmg in case of the
' Corporate Debtor on the date of the order of NCLT relatrng to the per;od prior
to that date, shali stand terminated and all consequentlal Ilabllztres if any,

shall be deleted and shall be considered to be not payable by the Corporate

' proceedmgs ‘against the Corporate Debtor in relation to the per:od prior to the' |
| date of the NCLT order and pending on that date shall be considered deleted ._ o
and shall not be proceeded against. Post the order of the NCLT, no re-
assessment/ revision or any other proceedmgs under the provrszons ot any of
“the Indirect Fax laws shall be- initiated ‘on-the Corporate Debtor or Resolutlon":‘
_Appllcant in relation to the period pnor to acqursutlon of control by the

Resoiut|on Applicant and any consequentlal demand shall be considered non-

- existing and as not payable by the Corporate Debtor Any proceedlngs which -
TUwere kept in abeyance in.view .of insolvency. process or otherwise. shall hot be.” .
revived post the order of NCLT. _ . |

10. The payment to all persons contemplated in this Resolutlon Plan shall be the |
| Res_olutlo_n Applicant's full and final performance and sat_:sfactlon_ of ail |ts_
...... ;_.mu.mm-w--;«_\»-&----e-eligations-toward-s any-dues or- outStandiog ‘against- Corpor'ate'Debtor and' all.-‘-_-_'- o
o remalnmg claims, dues outstandmg amount shall. wa:ved by whatever name'
called tike "interest, penal snterest compound mterest damages, other"_ _
commltment charges and any. other amount of whatsoever nature in terms of
- ;,,.«_..__.-...Regulatron .37 of Iosoivency and, Bankruptcy Board of. Indla (Insoivency
R Resolut:on Process for Corporate Persons) Regulatrons, 2016 _
o 11, Sub;ect to payment obligation and payment of all. the amount as proposed in.
| this Resolution to the secured financial creditors, ajl theé past paym_en.t |
_ obligation . to secured creditor, unsecured creditors, employees dues,

For LIMORE My
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go\zemment dués, workmen dues or any type of other iia-bi!ities shall sl_:and
revised as per this Resolution plan and these stakeholders would not be

: elig_ible'to recourse in any form for the past commitment in terms of the value

.,._....,...,guarantees Since the- guarantor’s: subrogation-rights .would. be an . unsecured-_----;_-------_-.- -

n the Effective Date, the guarantors that have provicled_ guarantee for and on
behalf of and in order to secure the Debt avalled of- by the Corporate Debtor
shall not.be entitled to exercise any subornation rights in respect of such

right, thelr Ilqmdatlon value is NIL- and ‘accordingly, settlement amounts

: payable to them is NI| On the Effective Date and with effect ‘from the

Appomtment Date, ail the rights and claims (whether contingent or otherwise)

___,___of whatsoever nature of every member of the Promoter Group against the -

| Corporate Debtor shall stand’ Irrevocab!y and uncondltionally extmgu:shed in

perpetuity. Notw;thstandmg extm_gmshment of rlgh.t -of subrogatlon of .

. guarantors qua the Corporate ‘Debtor, the Guarantors who have provided

: securlt!es or personal guarantee in favour of the fmanc:al credltors sha‘ll
~continue" to remam Ilable to'the respective beneﬁaary of. such guarantee asper:

the terms of such guarantee and the reievant financial cred:tor shall be entltled .

to proceed agalnst the guarantor for recovery of residual amount of thelr clalm'

‘and other charges as per the respective guarantee document.

All'the l_iabrilties-_-(wh-ether contingent, undisclosed or crystaliized) in relation to
any corporate guarantee, indemnities and all other forms of credit support

" provided by the Corporate. Debtor'prior' to the Effective Date shall stand
| extmgu:shed and drscharged on the. Effectwe Date and with effect from the .
""‘"“j'_-*Appomtment Date. ' y

- Part J: Rights and ent:ttement of leasehold propertles.

AR R

. '_;Upon approval of the pian by the NCLT, the Resolution Applicant shall be |
.contmued fo- enjoy the . Ieasehoid rights and entzt!ement of the Ieasehelel.-‘-_-----f---v--.-

propertles of the Corporate Debtor : - - ‘ .
Upon approval of the plan by the NCLT the Lessor(s) of the Propertles sha!l '

For LIMORE MULTICGM pw- LTD.,
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not be entitled to claim any outstandmg Iease rental / any other dues in

_ ______.__whatsoever form wrth the. resolution apphcant -
. Dues to non~payment of Lease Rent during the CIRP Perlod no court sha!l

proceed for ejecting premises on the grounds of non-payment of lease rent,
Also RA shail be provided any other nature of help if required in-the mater of-
lease ho!d land with any department mcludlng revenue department from the _

reglstered i_easor

Part K: Accountmg Prowsnons and Compl:ance
. Upon approvai of the Plan by the NCLT the Reso!utson Apphcant be permltted B
| "'""'t:o draw up” the ﬁnancaa! statements of the Corporate Debtor for a period

endmg on the Effective Date {or any date closest to that date as may be

“practicable) in .compliance with applicable accounting standards such that It: L

truly reﬁects the fair value of the assets as may be determmed by the board of

'-'ff-'-'drrectors of the Resolution- Appircaﬂt : _
- For ‘the above purpose, the Resolution Appllcant be permltted to carry out

necessary write off -of assets, creat;on of additional - I:abmty or. expenses or
write back of- E:abl!:ty or provision (as the case- may be) . in the books of .

7. accounts [of the Corporate Debtor or in the books. of the. Resolutron Apphcant L

on approval of the Resolution Plan as per the applicable provus:ons under the- '

: Compames Act 2013.

Pu_rsuant to the order o-f the NCLT approving this Resolution ;.Pi_an, any debit or-

~+-—credit; being-the -balancing figure, arising as a result of giving effect-to the
_Effective'Da‘te actions as me'ntioned' in this Resolution Plan, shall be adjusted
| by the Resolution Applicant in the Goodw;l!/Bargaln Purchase/ Reserves in

compilance with the app!ncable accounting standards '

"W-_"""Part L Proposal ‘relating to term of the Resolutlon Plan and its.

lmplementatlon schedule. .
The term of the plan and its mplementataon schedule for payment to the

__Financial Creditors, Operational Creditors and Statutory Dues,_/ Liabilities and
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. other persons as envnsaged in thzs Resolotlon Pian shail commence from |

-2

s e e i 3 A 4

4
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entire- amount of: payment as' envisage in the reso!utton plan through own"""-"“'

7.

Effectlve Date and ends in 6 months.

Reso!_utlon Applicant shall obtain necessary -ap-pro’val_s'. trom' the Co_mpet_ent'_

_ Authorities. Further the terms of the Resolution Plan shall be ‘implemented on_
‘the sanction of the Plan by NCLT and it will not have any dependence on the o

approvals for concessmns from the competent authoritles

Sources of Funds for Resolutlon Plan:
-The Resotutlon Apphcant isa dlversn‘”ed busmess group wnth a deep exper:ence
in the business of ‘Manufacturing. and tradmg in Timber and Timber industry. '_
The Resolution Applicant is operatmg vanous businesses in the sector of |
Tlmber and Plywood Industry.

"TThHe Tésolution plan has been desigried- wnth All - Stakeholders Approach and"}.-’-'f"' '

- take - care of ail the concerned stake holders of the_ Corporate Debtor in an
optimum manner. ' -

The Resolution. Applicant shall. ralse the equity share capital 7/ quas: capttai for '

sources.

A statement showmg the amount of cla:m and amount proposed is tabutated_

* wmimtin s e e s fe e s

(R S

b4 o D e S e e

- as below ‘ |
____.Natu_r.e of Claim. .. Amgunt --Claim AmountProposedbyRA R
S admitted by IRP/RP P

WPCost | 1750, 000 | 17,50,000
Finandial Credltors ¥ 23.86,51,063 73,96,75,000
Workers. oL NIL o[ NIL
Employees —
Operational Creditors | 60,831 TTNIL
Statutory Dues 8,00,88,191 |  NIL
Shareholders | NA [ NL
[Toal ~ | 32,05,50,085 4,14,25,000/-
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_ A statement showmg sources_ of funds and apphcab;llty of the funds 1s
* mentioned hereunder S ' | |

Application of Funds

TRs.

Lakhs

In

‘Sources

Funds

-of

_Rs.

" Ini |
Laidhs

Liabilities to

L o S g

"l resolved/settled

be|

ta.  Insolvency

Process Cost

_Resolution.

17.50

{ b. Financial Cfe‘di-tors (Secured _ T
... .396.75
--& Unsecured) e

c. Workmen/ Emp!oyees

0.00

/ Retamed

Earnings of . =
_-Reso!ution .
| Applicant

' Internal Sources '-

439.25

: Total

T 41425

d. quuidatlon value due to| -

SR “operational. cred:tors

NIL

e, Statutory dues_

NIL

f. Other operational creditors |

CNIL

{ . Equity Share Capital

-NIL

bkt e A A T PR N P

~|Total Value of Resolution| | . .| |-
) e 1 41425

| Plan

Fresh

capital

fund based ‘working:

25.00

[ Total - R

439.25

Total

- Source of Fund

The Applicant propose to infuse 'equity-:cap'ital of Rs. 25 Lacs and Rs. 414.25 -
Lacs as unsecured Iean to_discharge its 'ob!igation under this Resolution Plan.
“The unsecured loan will be from the directors of the company and from the

fnends & relatlves of a!l the apphcants This’ shatl be the tmmecllate source of.

. funds and Iater the board shall dec1de on the mcreasmg pald up cap:tal if they_

"‘Fbi-"UHQRE- MULTICOM p'\'gf o,
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 feel s0. It is submitted that the Limore Multicomm Private is promoted by the

other co-applicants and Limore Multicomm Private Limited will infuse_equity
capital as proposed in the plan mltially within a period of 30 days from
approval of plan by Adjudlcatmg Authonty

Part M: Proposal for management and control of busmess of the :

Corporate Debtor | " | |
'The management and control of Cor‘porate Debtor shail be handed over to the.
- Board of Directors of Resolution Applicant for proper running and operationai of
. the business’ of the Corporate Debtor subJect to approval of Committee of
Credltors and Adjudlcatmg Authorities. ‘ ‘ _
- - -Further the existing team of the other busmess of the. Resoiutlon Appllcants as. -

well as KMPs of the Corporate Debtor shall be involved for smooth functlonlng o

as well as restartmg of the commercqal operations of the Plant.
Further, Resolution App!lcant shall do necessary comp!zance wsth MCA and
_ other concerned and applicable authorities as per Applicable laws.

- Part N: Proposal for supervising Resolution plan and its

lmplementatmn | | S .
. "On or after approvai of this Resolutlon Plan by Adjudlcatmg Author:ty and untnl

W"'fu!l and fmal settlement of Secured F:nanc;ai Cred:tors Monitoring Committee” '

- consists of One Representative from Consentmg Se_cured Financial Cred_rtor,

One Representative of Resolution Applicant and Resolution Professional to,

supervise the Impiementation of Plan. The Reso!utlon Prefessnonai shall convey .

T the meetmg of ‘Menitoring  Committee- and ‘seek vete of -secured financial

crec!ntors for matter effecting the interest of secured. f:nandal credltor and the ;

Secured Fmanmal Cred:to-_rs shall have right of posztl_-ve_ vote in the said
meeting. All major business decisions impacting the interest of Secured

o nancial creditors "shaii““be ‘made by said committee In consuitation with -

Resolution Apphcant only. Examples of major deasmn mclude but not limited

For LIMORE MULT, coM PVT LTD.
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to, sale of assets, assuming of non-trade I:ab;lltles etc. Monztormg Committee |

""'frequency of reportmg and meetings to have effectlve implementation and
supervision of Resolution Plan. It is proposed that Apphcant wnll bear the cost
. of Momtorrng Commzttee (Regulat!on 38(3)(c)) '

) “'Part O: Provision for measures for maxnmlzatlon of the va!ue of the" -

‘assets of the Corporate Debtor ' _

- 1. The Resolution Appllcant is Ieadmg mto business smce last many years The

- Resolution Applicant- shall engage the requisite number of skilled manpower to _

Tstart “the 'b{:s'ine's's” of . :the'Corporat'e" Debtor, . Th'e':C'orpora”te Debtor, " by__ -

contacting the existing clients and suppilers and other existing stake holders

I'IWIth the heip of the skilled workmen, propose to restart the manufacturmg
activity of the Corporate Debtor. '

R

' Part P. Other matters for smooth lmplementatlon of the Reso!utlon
Plan.

1. The Resolution plan |s conditionat and subJect to:

_“_'_shall dec:de about remuneration payable to the Rasoiut:on Professuonai thef_

o Approval of Committee of Creditors and subsequentiy by Hon'ble Trsbunal of ..
- NCLT, Ahmedabad Bench: Pursuant to Generai Cfrcular No. IBC/01/2017 dated

-25 10.2017 issued by Mimstry of Corporate Affairs  and. sectlon 31 of'
Inso!vency and Bankruptcy Code 2016 read with Regulation 39(6), if
~_Resolution Plan js approved by Adjudicatlng Autho ity, there is no requnrement_ "

'for obtazmng approval of shareholders/ members of Corporate Debtor durlng'. '

the process and it shall be bmdlng on aII the affected parties who shall be '
" bound to undertake the actions set out in the Plan '

O

-2 - In- the -event of a-ny‘- conflict, repugnancy or :-i'nconsistenc‘y betWéen'i'-' this'

rresolution: plan and any other document, the prov:smn of thls resolution plan .
' shali prevail for ail purpose and to all intents. '

- For LIMORE mut TICOM Wr LD,
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1.

Tilt the entire amount due to Financial Credifors as per this Resolution Plan is
paid, they shall have the right to seek copies of Audited Annual Report
- prepared in accordance to applicable standards of accounting.

The Balance"s'h;eet of the Corporate Debtors as on appointed date shall stand -
- restructured in terms of the Scheme as enumerated under this Resolution
Plan. |

5.

In case of non- approval of Plan by CoC or by NCLT the amount of EMD of -

‘Rs. 30. 00 Lakh amount patd till date by the Resolut:on App!lcant shail be__'--'-

returned back. No other claim will be clalmed by Resolutlon Applicant. - In the_ | |

_ event of failure of Resoiutlon Apphcant to make payment as enwsaged in th:s |

Resolution Plan any amount paid by Resoiut:on Appl;cant shall stand forfeited

and consequenc:es as per Section 33. (3) of IBC 2016 shall apply on Resolutlon
Appl;cant ' ' '

Part Q: Revision, Modification and Amendment
- Notwithstanding anything contained 'in this Plan t'he amouhts and. paym'ents- :
contemplated and set out in this Plan have been arrived at on the basis of the
(I) mformatlon prov1ded in the Informat:on Memorandum, (it) information

“available at -public domam Accordtngly,.m case -of -any- changes ' or -

modifications: to any of the foregomg, the: Resolutlon Apphcant shall be ent;tled B
fo seek su:table modification of the Plan and exercise its rights - under'
Appllcable Law with the consent of Resolution Professional and/or CoC before
approval of . Resolutlon Plan by the Adjud:catlng AuthOrlty

" Part R: General | . | | N |
1. Upon the approva-llof the Resolution Plan, necessary steps will be taken to file '

- the.'copy. .of the Resolution Plan W'thvaﬂous Governmental Authorities; - -

~including Tax Authorities/ Department, other Government Departme_nts_’, and
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before various courts, tribunals'and -reguiatbry a_u_thorities where proceeding

- with respect to the Company are pending, for disposal of all such proceedi-ng_s.

2. No action shall be taken by any authority against-the property of the Corporate - -

Debtor in relation to an offence committed prior to the commencement of the
corporate insolvency resolutlon process of the corporate debtor.

v Declaration to the ‘effect that the Resoiutson Plan is. not in contravent:on of'”

prowsnons of. App!lcable Law [Section 30(2)(e)]

- a. The Ap-plicant states that th_i"s Resoiotion Plan is not in
- contravention of the provisions of any applicable laws.

. The Resolution Applicant states that this resolution plan confirms to 'such other
- requirement as may be specified by the Insolvency and Bankruptcy Board of
| Ind:a from time to trme [Sectron 30(2)(f)}

. -The cause of default (Regulation 38(3)(3))

As per the Information Memorandum, RFRP and other avallable mformation,
the Reso!utlon Applicant couid derive that the major reasons of clefault on

T Taccount of the Corporate Debtors ares . ..

a. Lack of financial d|-scr-p_ime which results in h_igher_ cost of
production and shrinking of margin.- | '

b. Flnanc:ai Constrains resulted into wregu!ar supplles to the dealer .
-network which results in loss of market, :

The Reso!utron Applicant sense that aforementloneci reasons lead ko severe"
~liquidity stress to the Corporate Debtor due to whnch the Corporate Debtor was
“unabie to fulfil the obhgatrons towards the banks, r“nancnal institutions and ali:

;__,,_the other creditors ona ttmely basus o -

. Feasmmty and wabtllty of the Resoiut;on pian (Reguiatlon 38(3)(b))

FﬁrLIMORE MU!.COM PW
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The plan is submitted by Resolution applicant is with an objective to revive the o
- ..Corporate .Debtor .and..to. maximize the value - -of. assets. The Reso'l'unon"- L

Applicant is confident that the Corporate Debtor can be turn around and be 3

- wable unit. The feasibility of revival and resolution of Corporate Debtor ison

account of Iarge experience of the Resolution Applicant in the hne of busmess

----- —-@nd-having thelr presence in the Timber industry with soundtrack record.

. Capability of Reso!ution Appllcant to implement the Resoiutlon plan (38(3)(e)) ‘
The Resolution Plan would be lmplemented under the personal supervision of . -
‘._.,_.t..the Resolutlon Apphcant & the Momtormg Commrttee as prowded m th:s..

Resolut:on Plan and a team of professzonals who have expert:se of runnmg _
such busmess vertlcais and carrying out operations efficiently. With the help of

~ professionals, and nomlnees having both financial and techmcai capablllties

__I'":I____the Resolution - Applrcant |s conf’dent of - successfully turning around the
"""Corporate Debtor _ _ .

8. The resolution applicant confi rms that as on date the Resolution Applicant or
| any of its related parties has not failed to lmplement or contrrbuted to the
T:-?'-N-'-';"--:-'faliure of implementation of any' other reso!ution plan approved by the NGLT" at'""_'ﬁ:"
‘any time in the past (Reg 38(18)) ' -

. Th-e Amdunt p'roposed by Reso!ution Ap'pl'icant in this 'Resolut’ ion Plan is fi'nal |
Any ohange -or. rewsron m the clatm amount W|I! not-. affect the amount---l_f--

proposed by Resolutlon Appiicant in th!S Resolution Plan S0 that the flnal |

| obiigatlon of the apphcant shail remam unchanged

A L T AT bty A AR+ the i T mn ek e s e g e oo e e
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Chapter IV. Assumptlons and Lxmttatlons
In accordance with Section 30 of the Code this Plan has been prepared on. the.' |
basis of the Information (as amended from tlme to time) provsded to the
Resolution Apphcant by and on behalf of the Resolution Professional and on the -

_ '_'_m‘ﬂ“re!iance that all such mformatson is true, correct complete, and accurate, -
~ Notwithstanding:(T) the generality of Paragraph 1 above and (i) anythmg o

contained in this Plan, this Resolution Plan has been prepared relymg on the _
assumptions set forth herein below: | , o
The amounts of I:abiitt;es (mcludmg vetified amounts) owed to Secured_ |

""Fmanmal Credltors Unsecured Financial Credstors, Operatlonai Creditors as set

' forth in this Resolut;on pian are the total verified amounts of the claims of such ”

persons and are true, correct, complete and accurate and all pending cla:ms as

per books of -Corpc’arate Debtor, as. mentioned in Information 'memorandum, o
- There are. no ‘other- creditors of the Corporate- Debtor, - Persons-: with- claims - - -
'agamst the Corporate Debtor other than those persons set forth in th:s

Reso!ution Plan.

. - The Corporate Debtor has clear and marketable title to the property .on. |ts'

.o

A

rassets and plant: & mach;nenes andland & buzldmg and.all, assets and there'r_':;

are no encumbrances on them other than those created to secure the amount

as mentioned for Secured Flnancaal Creditors as disclosecl in Informat:on :

Memorandum; .

----- - d.._all assets of the Corporate Debtor shall be free and clear of all Encumbrances - -

after the payment as envisaged in this Resolution Plan is made to the Charge

_ Page390f44
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.Holders; o _ o - ‘ | o
Al buSiness petmits' required by the Corporat‘:e Debtor to conduct its business
_____and which have not been granted cancelled termmated revoked suspended
~or not renewed; having been granted or reinstated, as the case may be, at nou

~ additional cost to the Resolution Appl:cant or Corporate Debtor;

- Any reference in this Resolutlon Plan to. Resoiution Applicant inciudes Joint
- Resolution Applscant except ln the case where any actlon 15 to be taken by the |
“""Resolutlon Appilcant as a corporate body and such thmgs whach cannot carrled'“ -

out by Joint Resolut:on Apphcant in individual capacity. It is to be brought on

record that Joint Resolution Applicant being mdi\ndual is part of this Reso!utlon

Plan to meet the Net worth criteria as per deﬂmt:on of Reso!utlon Appllcant'

UL éovered.in section 5 (25) of 1BC, 2016
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. Chapter V' Concludmg Remarks _
1 ~ The - Resolution Plan envisaged for insolvency resolution of CLS Industrles

~ Private Limited and ensures continuity of business along with most ef-_fectlve

- use of assets of the Corporate Debtor. L '

207 CLS Industries Private  Limited . ls a company - engaged in business of .
" manufacturing of Plywood, Biockboard and Flush Doors.

-3, Due to prevailing vagarles of market a “National Assets” if Iymg idle when the
oo GHOR- 38+ strugglmg for want of good quality Plywooe Blockboard and Flush-- - .
“doors, from delivering thelr responsibility as an ‘integral pmar of democracy,
we 4mp|ore upon all the agencies - invoived to earnest!y work towards early
| | resolution which will help re- start the unit and provnde much needed succor to
N ali 1ts stakehoiders, mcludmg but not llmtted to the T;mber Industry
4 In the Ilght of the above benet"ts and details prowded in the Resolutlon Plan it
- shall contribute s:gmﬁcantiy to the society and government by puttmg the
| _resources to the best use and it would be in the best interest of the Corporate .
: Debtor, its employees in partlcu!ar its members, sharehoiders public |n'l'
general and all stakehoiders, also in the interest of Flnangal Credltors and -
Operational Credltors to accept the Resolution Plan for Resolutlon process of
' Corporate Debtor '

5, We enderst:and' that COC and RP may invite Resolution Applicant for | .
| negotfatmg terms of the resoiutzon plan We reserve our right to negotnate the' :
_terms of thls reso!utlon plan.
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Chapter VI: EFFECTIVE DATE ACTIONS

‘I'_._IMPLEMENTATION PROVISIONS ON EFFECTIVE DATE

; CANCELLATION OF EXISTING SHARE CAPITAL, ISSUANCE OF NEW

EQUITY SHARES OF THE CORPORATE DEBTOR

- On the effectlve date, mnmednately after ;ssuance “and allotment of the new

- "'"eqmty shares |n accordance with paragraph mentioned with regards to same o
| -the entire existing Share Capital of the - corporate debtor shall stand.

extlngurshed w:thout any payment (mclu-d-:ng any cancelled value of the said.

equity shares or preference shares) to the shareholders of the corporate

securities convertfble anto or exchangeable with eqmty shares of the corporate'

_ 'debtor and all other securities of the -corporate debtor if any, shall also stand_' '
: cancelled and extmgunshed w:thout any payment and /or further action. |

'On'the 'effect-ive date equity "s'hares of the corporate -de’btor having an

aggregate face value equal to the Subscriptlon amount (“New Equity Shares”) |

-will be issued and allotted by the corporate debtor to the resolution appllcant

.'____m conmderatzon of subscrlption amount

Pursuant to the NCLT order approvmg this plan, on effectsve date

the issuance and allotment of the new equnty shares to the Resolutlons
e ... Applicant will be approved | .

i the entire ex;stmg share capital of the corporate debtor shall stand canceiied
and ' '

- The corporate debtor shail issue’ and a!lot the new equity share to. the
' Resoiutlon Appllcant h - : :

For umom:: MU‘L COM Pw LD, |
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3.7 The corporate debtor shall make those ‘payments l‘equ"'e‘d to be made on the"

_ Effective date as mention In Financial Plan;

The resolution applicant shall deliver consent letters and'director'identit cation

~ numbers du!y allotted by MCA of the ‘persons to be. nommated by the |
'":'reso!utlon apphcant on.the board of the-corporate. debtor _
Pursuant to the NCLT order approvmg this plan, the followmg business shalt be_

' authorized and approved pursuant to the resoiutton of the corporate debtor :n'_

' '.a form acceptable to the resolution applicant:

- Bt the -name- of-the resolution applicant to be recorded in the regis‘ter'-of‘the- e

beneficial ow-ners if any, of'the corporate debtor as the iegai beneficial

. owner of the New Equity Shares and dehver certified true. coples of these

resolutions to the resolution appincant

5 Zappomt the persons nommated by the resolutlon app!xcant as. d:rectors of

the corporate debtor and update the reg:ster of d:rectors of the corporate
debtor to reflect the name of such persons as directors on the Board;

- 5.3 Revoke all the power . of attorney issued by the corporate debtor to any

- person to enable such person fo carry. out vanous functlons, to s:gn and -
" execute various documents and/or present the corporate debtor.

'The corporate - debtor shall file the relevant. e~forms with the reglstrar of the

companies in relation to the aCth)ﬂS taken on the effect;ve date within the t:me ) |
period prescnbed under appllcable Iaw m orcler to tnform the regrstrar of-_

S Companzes of such changes

. For LIMORE MULTICOM PVT. LD,
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DECLARATION

- IWe -he:r'eby--»-declare ‘that ‘we ‘have read  and understood all the terms-and o

conditions relating to the formuiatlon of resolution plan and hereby express-

our interest in the submission of reso!ut:on plan for the said Company.

We also hereby deciare that any conﬁdent:al mformatlon of the Corporate.ﬁ. -
Debtor that has come to our knowledge or, mcght come to our know!edge _

durmg the msolvency resolutlon process shali not be davulged by us.

,___§_i._rfsere'_yf.‘fc.>u rs,

FOIHi_,tmore Muitncom Private L:mlted.
?ﬁ {7 ?zecewz PVT. I.Tn.

ﬁ{( -‘\_‘ff /
/.. fmmetwfﬁmhz Stgn S

..-W-T(Momaya‘bhal Borlcha) R
- Director '

DIN : 08768214

““Date 13- 07-2021 """""

Place : Gandh:dham

Page 44 of 44



: 'Resolutmn Professmnal in the matter of B

| ”fayment propdls.o.a.cii. towar-(-i-ﬁ. Amount piﬁﬁosed 5 Terms Bf Payment """""""
____________________ _.____tobePald -
SRut SHE _ﬁi;g-ﬁ.:_(Rs h.x”lécs} _ v _ B

CIRP Cost (FSUmated) 1750 - Payable with'in' 30 days of Approval |

---------------------- 4 S g of Resol‘utlon Plan by Ad]udlcanng PR

L : Authorlty

Financial Creditors (Secured) | 41550 Rﬁ-‘fe.l_‘_NOte o I
Oﬁérﬁnenal M-Ci'edltors Nll T

e 1 A A e 4 1

Multlcom anate Lsm:ted

__:_I_.CLS Industrles anate Limlted
7 B605, Tntamum Sq‘uare Th‘al'te} (Iross Road
.Tha]te}, Ahmedabad 380 {154 o

- Suh)ect Addendum to Resolutmn Plan dated 13th ]uly 2021 _' S

15%: ]uly 2(}21

[Includmg Statutory Dues]

| Total -

For LIM@ :



Do LT e (Rs InLacs)
lnterest | TotalPé'y'ihent ]Outstandmg SR _:ﬁfﬁﬁ:-

(@10%13&) e e e

o ;', 2021 shall remain unchanged and would apply to. thxs addendum aisc '




